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SHRi. SURESH KALMADI: Top se- 

nior officials have been sent to Karnataka 
to destabilise that Government. Rs. 25! 
lakhs are being given to MLAs. The 
Congress (I) is creating law and order 
situation in Bijapur district and the police 
had to resort to firing. I want to bring 
to the notice of this august House... 
{Interruptions). I want to inform this 
House that Congress (I) is trying to 
create communal troubles in Karnataka 
and Andhra Pradesh. After Jammu and 
Kashmir, they are now active in Karna- 
taka and Andhra Pradesh. . (Interrup- 
tions) . 

MR. DEPUTY CHAIRMAN: First 
hear me.   I cannot allow any debate at 
this   stags. . . (Interruptions). 

SHRIMATI MONIKA DAS (Karna- 
taka) : This is a serioxis matter. We want 
to  discus   it...   (Interruptions). 

MR. DEPUTY CHAIRMAN; If both 
sides Waal a discussion on any matter, I 
can allow a discussion... (Interruptions). 
Now this matter is over . . . (Interrup- 
tions). You said something and they saiu 
something. How, let us proceed with the 
businer.. .. .(Interruptions). If yon want 
a discussion on any matter, please give me 
notice. E will consider it . . .  (Interruptions) 

SHRI SURESH KALMADI: We want 
.'! Calling Attention on this toppling game 
in  karmataka   ...   (Interruptions) 

SHRIMATI MONIKA DAS: We also 
want to discuss it. 

MR 3EPUTY CHAIRMAN: Mrs. 
Monika Das, I cannot allow any discus- 
sion now. We will discuss Karnataka, 
when thi time comes to discuss, it. 

Now  Calling Attention.  Shri     Kailash; 
Pati Mishra. 

CaUing Atention to a matter of Urgent 
Public  Importance 

Situation arising out of Reported mov- 
ment of extremists to establish an inde- 
pendent 'Kolhan Nation' in Chaibasa Re- 
gion of Singhbhum  District  in Bihar 

 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
Sir, areas covering Chaib.""" Sadar, ex- 
cluding Chaibasa town an Chakradha 
pur sub-division of Singhbt 3 district n 
called Kolhan area. 
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THE LEADER OF THE HOUSE 
(SHRI PRANAB KUMAR MUKHER- 
JEE); Sir, let the Hindi version come 
and, in the meantime, let the discussion 
continue. In future, this sort of thing 
should be avoided. 

MR.  DEPUTY CHAIRMAN:   Yes. 

SHRIMATI RAM DULARI SINHA: 
S^ ...................  

In Kolhao area an organisation called 
Kolhan Raksha Sangh was formed in 
October, 1978. The Sangh has been de- 
manding independence of Kolhan tribal 
belt covering about 1400 villages in Singh- 
bhum district. The Sangh claims that the 
area which was governed by ''Wilkinson's 
Rules" of 1837 under which all the Exe- 
cutive, Judicial, Revenue and Police 
powers are vested in tribal village func- 
tionaries like Mankis and Mumgas gives 
them a measure of autonomy. 

2. Shri Narayan Janko is reported to be 
the President. Shri Krishan Chander Hem- 
bram the General Secretary and Shri 
Christ Anand Topno the legal advisor of 
the Sangh. 

3. In 1980-81 Kolhan Raksha Sangh 
started an agitation for felling valuable 
forests  in  Singhbhum district.  They have 

been attacking and even killing adivasis 
who do not support their demand for a 
separate Kolhan State. During last 8 
months the Sangh is reported to have 
killed 17 and abducted 49 persons. 

4. According to reports, Shri Narayan 
Jonko and Shri Christ Anand Topno visit- 
ed London and Geneva in September, 
1981. During these visits, they submitted 
memoranda to the British Government and 
the United Nations Office demanding in- 
dependent status for 'Kolhan Government' 
and membership of U.N. The Sangh also 
submitted a memorandum in November, 
1983 to the Chairman of the CHOGM 
held at New Delhi requesting ratification 
of Kolhan  Government. 

5. The Government is vigilant about 
the activities of the Sangh and necessary 
steps have been taken to deal with the 
situation. Prosecutions have been launched 
against 16 members of the Sangh by the 
Bihar Police for offence of sedition under 
Section  124A and  120-B of I.P.C. 

6. The law and order enforcement 
machinery in the area has been strengthe- 
ned. Development activites have been in- 
tensified in the area particularly for provi- 
ding drinking water, primary education, 
medical and fair price shop facilities. It 
may be mentioned that the Special Cen- 
tral Assistance for supplementing the 
programmes of Bihar Government has 
been increased from Rs 15.66 crores in 
1983-84 to Rs. 18.23 crores in 1984-85. 
The Government of Bihar is taking steps 
for greater participation of the tribals in 
the local administration both in the deve- 
lopmental an dregulartor yspheres. In order 
to prevent illegal felling of forests, armed 
pickets with magistrates have been sta- 
tioned at sensitive pockets. The local ad- 
ministration has been instructed to look 
into the grievances of the people and take 
immediate remedial steps for redressal of 
the same. 

7. The Government is fully seized of the 
situation and efforts are being made to 
create a climate of harmony and accele- 
rate the pace of development in the area. 
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"In December, 1981, leaders of 42 
Commonwealth countries received copies 
of a confused letter addressed in Lon- 
don from the Government of Kolhan, 
Indian sub-continent, seeking help to 
sever from India." 



 

SHRI BISWA GOSWAMI (Assam): 
Mr. Deputy Chairman, Sir, the statement 
of the hon. Minister is very unsatisfactory. 
It seems that the Government of India 
has (not understood the gravity of the 
situation. 

Sir, it has been reported in the "News 
Time" of 23i"d July last that even the- 
Minister of Slate for home Affairs, when 
contacted by one correspondent, expressed 
her ignorance about the things going on 
in the Kolhan area. Sir, this situation has 
arisen as a result of total neglect of the 
backward tribal people of that area. Sir, 
it has been our experience that the Gov- 
errment is unsympathetic towards the 
legitimate • grievances of the people living 
in remote areas. And as a result of that, 
these people have felt neglected and they 
have started this separatist movement Sir, 
the tribal people of Kolhan area claim 
themselves as citizens of an independent 
Kolhan State and they have formed their 
. own Government. The Kolhan movement 
was formerly started in December, 1982 
when the supporters of the movement an- 
nounced the formation of a self-styled 
Government of Kolhan under the British 
Commonwealth. Mr. Narayan Jonko was 
the Chief of the Government, and Mr. 
Christ Anand Topno was in charge of 
foreign affairs and its chief legal advisor. 

 

MR. DEPUTY CHAIRMAN. That is 
already in the statement. 

SHRi BISWA GOSWAMI; The main 
argument of the Kolhan freedom leaders 
is that they are not part of the indepen- 
dent country. 

Became   they  say that   area   was      not 
. covered  by  the  Transfer of  Powe/'      of 
1947, and they have taken recourse     to 
the Wilkinson Rule of    1836.    What     is 
surprising, Sir, is that even after 37 years 
of independence nothing has been      done 
by the Government to do away with this 
rule.    Even today the tribals feel that they 
are ruled by the    Wilkinson    rule     The 
Panchayati rai system has not been exten- 
ded to that area and they arc, therefore, 
feeling that  they have reasons to believe 
that they still continue to be ruled      by 
this rule.   Sir, they have claimed for them- 
selves  a  separate identity.     Sir,  I    doubt 
that taking advantage of the backwardness 
of the area and the poverty and ignorance 
of the people; the tribal    people,    there 
may be some  agents or some     agencies 
which are trying to exploit the    situation. 
I want to know from   the    hon.    Home 
Minister whether the Christian missionarier 
have got a hand in instigating the tribal 
people there and also I   want   to   know 
what concrete steps the Government will 
taka to win over the people of that area 
because simply by sending the military  or 
the polke there the problem    cannot be 
solved.     {Time bell tings).    And,    unless 
and until the hearts of the people of that 
area are won over by adopting     cortain 
steps and measures for the    improvement 
of that area and removing the. legitimate 
grievances of the people you cannot win 
them over. Simply by sending the military 
and the police the situation can not     be 
controlled.   As a matter of fact, the police 
have been sent and there have been cases 
of firing on several occasions.      In fact, 
in some places even the policemen do not 
dare to enter the places of Kolhan area. 
Therefore,  Sir, it is highly necessary that 
Government take urgent measures to win 
over the people of that area and take steps 
for the improvement of the tribal people. 
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SHRI BADRI NARAYAN PRADHAN 

(West Bengalj: Mr. Deputy Chairman, Sir, 
I have read the statement made by the 
hon. Minister CQ this 'Kolhan Nation' 
problem, I have also heard tha speeches 
of friends here. This problem is there 
throughout India. You know about the 
revolt of the Nagas. There is also the 
Mizo problem. The same problem is 
there ia Ihe North-East from where 1 
come; among the Nepalis, there are Gor- 
khas. in West Bengal there is Jharkhand 
Mukti Morcha. In the North there is 
Uttarkhand pradesh, These are the de- 
mands of these people and their demands 
are being aided by foreigners. In Darjeel- 
ing there ore Prantiya Parishad and Gorkha 
National Front who are demanding a sepa- 
rate district for Gorkhas and Nepalis. 
There was firing in these areas and two 
people died last year.    So, these people 

are there and they are being supported by 
the Congress(I) Party. Jharkhand Mukti 
morcha is being supported by Cogress (I). 
The reasons is that the Congress (I) party 
is against the Left Front Government of 
West Bengal, in Tripura the Government 
is very much anxious to safeguard the 
interest of the tribal people over there. 
It has created the Tribal Development 
National Council, but the tribals over 
there are not satisfied. They are revolting 
against the government and the Congress 
(I) is supporting these people. Like the 
'Kolhan' demand, in Jharkhand, in Tri- 
pura and in whole of the North East re- 
gion these demands are coming up. So, 
this is the policy of the Government. Apart 
from th© support from the Congress(f). 
they are getting the support of the i'oceiga 
missionaries These people are unedu- 
cated illiterate. They are being incited. 
Otherwise, they are unable to do anything 
on their own. 

I would therefore request the Treasury 
Benches to be vigilant and to do the things 
that are required to be done for the tribal 
people, so that they may not fall a' victim 
to the foreign people. 
'   This is all that I want to say. 
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SHRi B. SATYANARAYAN REDDY 
(Andhra Pradesh); Mr. Deputy Chairman, 
Sir> the statement... 

SHRI J. K. JAIN (Madhya Pradesh): 
He is not concerned about his State. How 
is he concerned about... ? 

SHRl B SATYANARAYAN REDDY: 
I am concerned with the whole country. 
You are concerned with Delhi only 

SHRI I. K. JAIN; What are you doing 
in Andhra Pradesh? 



 

SHRI B. SATYANARAYAN REDDY: 
Do not disturb me. 

■ 
SHRI I. K. JAIN; Your Chief Minister 

is also a party tn ihe Punjab affairs. {In- 
terruptions) Yes, he did it and now he 
wants to do it in Madhya Pradesh also. 

SHRI B. SATYANARAYAN REDDY: 
You ?re a* 

 
SHRI J. K. JAIN: Sir, he said I am a*,* 

We know where he was, in which party 
lie was and how he want to* in fo. Andhra 
Pradesh   Chief Minister, N.T.R.,* 

SHRI V. GOPALSAMY (Tamil Nadu): 
He must withdraw those remarks. 

SHRI B. SATYANARAYAN REDDY: 
The statement made is unsatisfactory and 
inadequate as it does not give a complete 
picture 

MR. DEPUTY CHAIRMAN: Now yoi 
sav what you want to say. 

SHRI B. SATYANARAYAN REDDY: 
According to this statement, the movement 
was  started in  1978   (Interruptions) 

MR. DEPUTY CHAIRMAN. What do 
you want to say?    You say that 

SHRI B SATYANARAYAN REDDY: 
During this period of agitation what are 
the problems faced by the people of 
that Kolhan area? There may be political, 
economic and social problems. I would 
like to know whether the Government has 
taken all necessary steps to improve the 
conditions of the tribal people, the people 
who live in that area. Of course, the 
minister has said in the statement that 
the Government are taking necessary steps 
to improve the condition of the people. I 
would tike to know from the Minister 
what are the measures which they hav© 
taken, whether they have constructed any 
projects, whether thev have started any 
industries.     Simply making a    statement 

•ExptWKed as orderej by the Chair. 

starting that all neeessary measures are 
being taken, wil) not do. We do not 
know For the first time we have come 
to know that such an agitation is being 
conducted in . that Kolhan area for an 
independent Kolhan State and the whole 
country was kept in the dark. The Minister 
must cleaily state what the problems of 
that area are, in what.way the Government 
is going to tackle them, whether this move- 
ment will spread or it will subside. 

We do not know. Trie present statement 
will not give a satisfactory renort. At the 
same time, the Government have aho 
stated that some of the leaders of t"e 

movement have gone to London, to the 
UNO and that they have also distributed 
some pamphlets in the CHOGM, I would 
like to know whether the Government 
ha3 written anything to the British Gov- 
ernment in this connection. What have 
they done in thc UNO? When they are 
going abroad, when they are representing, 
is the Government taking any action? The 
Government has not taken any steps to 
improve the conditions of the people or 
tackle the agitation. The economic distress 
is the main reason tor agitation. It must 
be solved. Hare I would like to refer to 
one thing because Mr, Bhardwaj has stated 
in his statement that the Kolhan area peo- 
ple may have taken inspiration from 
Telugu Desam He has got poor know- 
ledge of the events. With 'great respect I 
would saM that the Telugu Desam Party 
was starte^ in 1982, and the people of 
the State of Andhra Pradesh have return- 
ed that Telengana party with an over- 
whelming majority against political corrup- 
tion, the misrule and the nepotism of 
CongressQ) rule. The Telugu Desam 
Government, under the leadership of. N.T 
Rama Rao, is doing Its best to jmprnve 
the conditions of the people \n the State. 
So, 1 would like to know from the Minis- 
ter whether the Central Government is 
taking all steps to improve the conditions 
of that Kolhan area. Until and unless you 
take steps to improve the economic, poli- 
tical and social conditions of the people of 
Kolhan this movement will not subside. I 
want that effective steps should be taken 
so that there is no divisioa of the country. 
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SHRIMATl RAM DULARI SINHA: 
Sir, i was all along listening to the criti- 
cisms and suggestions made by Shri 
Misftra, Shri Goswami, Shri Bharadwaj, 
•Shrj Pradhan. Shri Chaturananji and Shri 
Reddy, I do not know from where I 
should start my reply _ 

 
Sir, I havc already slated about their 

demands But I am ^-.lrprised to listen 
from Mr. Reddy that he still wants to 
know what their demands were and he 
says that the Government is not seized of 
it He should know that the organisation 
is instigating tribals and demanding an 
independent Kolhan State. People who 
would not toe their line and support their 
demands are allegedly tortured or even 
liquidated. 

The members Of the Sangh are mai.nly 
working in remote areas. They organise 
village meetings anj incite innocent tribals 
to take up arms against the Government, 
They are also reported to have been 
imparting guerilla warfare training to 
young tribals 

Sir, as regards the cutting of the trrcs. 
Mr Mishra has supplied a list' to the Go- 
vernment. According to the reports receiv- 
ed from the Government of India in 1980- 
81, the Kolhan Raksha Sangh started the 
agitation by felling forests in the Singh- 
bhiim District. Till February, 1984 the 
members of the Sangh were responsible 
for cutting valuable trees from an area of 
about 20,000 acres and taking forcible 
possession of about 10,000 acres of forest 
land 

During the recent past. Sir, the Gram 
Raksha Dal, headej by one Shri Curia 
Gangrai, has also become active ;n the 
Kolhan area. And it 's sa.'d that the Dal 
is suspected to be a^j organisation of 
th» Raksha Sangh     Atiout that, j    have 

those of extremist type. They have laun- 
ched an agitation of abducting and subse- 
qently liquidating the adivasis who do not 
toe thei,- line on the plea that they aie 
criminals. On on enquiry, i>. transpired 
that many of those abducted and repor- 
tedly killed by them had no known past 
criminal history. The first case of this 
kind was reported in the first week of 
September, 1983 in Tonto Police Station 
in the Singhbhum District. It is suspected 
that Shri K. C. Hembrom and his asso- 
ciates were responsible for kidnapping 30 
adivasis and subsequently killing them. 
So far 23 cases have come to the notice 
of the police, in which, I have already 
stated, 17 persons were killed and 49 were 
abducted whose whereabouts are not 
known. In somc of the cases certain adl- 
vasj women were branded as dayan. They 
were kidnapped and subsequently mur- 
dered As regards the help from the 
missionaries, there is a serious apprehen- 
sion that they are getting the financial 
assistance from missionaries. It has been 
found that missionaries press had a hand 
in the publication brought out by this 
Sangh. There are proofs that the missiona- 
ries are giving financial assistance to them 
in fighting out cases filled against the 
Sangh leaders in the Courts Sir the 
Government are vigilant about the acti- 
vities of these organisations i.r, Kolhan area 
and have taken several measures to deal 
with the  situation:— 

(1) law and order enforcement machi- 
nery in the area has been suitably streng- 
thened  and reinforced. 

(2) Sir. the important functionaries of 
the Sangh, as Mr. Hukmdeo Narayan 
Yadavji had enquired from me about the 
important functionaries' of the Sangh, they 
have be n identified and prosecution has 
been sanctioned against its 16 members for 
offence and sedition. Among them, Shri 
Christ Anand Topno and Shri Ashwini 
Kumar Sawaian werc arrested on 26th 
Octobei, 1981 and sent to jail Subse- 
quently. Shri Bishram Lakra. Superin- 
tendent G.E.L. Press Ranchi was also 
arrested and sent to jail. However, they 
have been released on bail under the 
orders 0f Patna     High    Court,    Ranchi 
-      - -----it  r.f ,Ifr;f netition    dated 
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[Shrimati Ram Dularj Sinha] 
25-5-1984     and  29-5-1984    respectively. 
Sir, steps are being taken to arrest     the 
other accused persons. 

(3) Sir, in order to prevent illegal 
felling of trees, army pickets with Magis- 
trates havc been deputed at 12 sensitive 
pockets as a result of which instances of 
illegal forest felling have decreased consi- 
derably. 

(4) Sir, development activities have been 
intensifies in the area particularly for 
providing drinking water, education, 
medical and fair pricg shops facilities. 

 

(5) Sir, local administration authorities 
have been suitably instructed to look into 
the grievances of the people and take 
necessary immediate steps for the redressal 
of the same. 

(6) In view of the unrest prevailing 
in the Tribal areas, in the State of Bihar, 
the Prime Minister has observed that the 
matter of securing statutory representation 
of tribals in institutions functioning iu the 
tribal areas in Bihar should be taken    up 

• with a sense of urgency. The Secretary, 
Ministry of Home Affairs has already 
requested the Chief Secretary to the 
Government of Bihar to initiate urgent 
action on this matter 

(7) Sir, a Special Central Assistance, as 
I have already stated for the Tribal areas 
in the state of Bihar, has been increased 
from Rs. 15.66 crores in 1983-84 to 
Rs. 18.23 in 1984-85. 

(8) Sir, after a recent visit of the Joint 
Secretary, Tribal Development of the 
Ministry of Home Affairs of the area, j 
have specifically requested the State 
Government of Bihar to initiate action on 
dovetailing of the village office system of 
Mankis and Mundas into the existing 
Panchayati Raj system an^ to energise 
enforcement of Land Alienation Legisla- 
tion, cooperative enrolment, plantation of 
minor forest produce specis, relevant to the 

'-    tribal economy and eradication of bonded 
labour system in the area. 

Sir, I have also decided to discuss the 
matters concerning tribal unrest with the 
Ministry of Tribal Development Govern- 
ment of Bihar and the Government of 
Bihar have been requested to furnish 
agenda notes on the topics to be discussed. 

• As regards the suggestions by the hon. 
Members for the development of this area, 
it will be included in thc agenda of my 
discussion with the concerned Minister of 
Bihar when he comes for discussion. 

Sir, i would like to express my thanks to 
the hon. Members for their suggestions and 
criticisms during the debate. 

Thank you. 

 
The House then adjourned for 

lunch at twenty-five mimrtes 
past one of me clock. 

The House reassembled after lunch at 
twenty-eight minutes past two of the 
clock. 

Mr.  Deputy Chairman     in    the 
Chair. 

MR. DEPUTY CHAIRMAN; Now we 
will take up special Mentions. Mr. V. 
Gopalsamy. 

REFERENCE TO THE    ATROCITIES 
REPORTEDLY BEING    COMMITTED 

ON TAMIL SPEAKING PEOPLE 
IN SRI    LANKA 

SHRI V. GOPALSAMY (Tamil Nadu): 
Mr Deputy Chairman, Sir, x would like 
to draw the attention of the Government 
through you, to the continous persecution 
of Tamil; in Sri Lanka. Sir, since the 
23rd of this month. Tamils all over Ihe 
world have observed a one-week mourning 
for the terrible tragedy which took place 
during the month of July last year. Due 
to the blanket censorship in Sri Lanka, the 
atrocities committed against the Tamils 
there, particularly against the youths, do 
not come t0 tight- But the Tamils are 
attacked, particularly the youths, they are 
detained in cells and to elicit information, 
indescribable horrors are committed against 
them. Because of this, a heavy exodus has 
started si«ce July last year and during my 
recent visit to Europe, I visited some of the 
camps in West Germany. Switzerland, 
Italy and also France where thousands of 
youth     are stranded    like      international 
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